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NOTES OF THE REGISTRY I 	
ORDERS OF THE TRIBUNAL 

further directect to furnish the details 

the acc cxi nt rel atincj to the said am a, nt 

-s,61,573/ to Dr.D.13.Mishra by 7.2.200. 

Lt this matter be called on 14.2.2003 to 

a further hearir. 

Copies of this order he handed over 

to th cunsel of both sfles, 
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£ard Lh:i .R .Patnaik, kddl.Standing, 

Counsel and rj .Ur.D.3.Mjshra, learned Counsel 

ior the applicant. Shri Patnaik states ir the 

oresence of Dr.1iishra )that all the griev;ins 

et 
	

of the applicant have, in the meentime)  been 
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	 o1vo3 b the Respondents. To this effect, 

1- 	L-1iv urnished certain particulars in 

the Ccxirt, after serving copies thereof on 

Dr.Mishra. Oki the basis of this statnent, 

this O., stands disDOs.d of. No costs, 


